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MR. DEPUTY-SPEAKER: I will find
out the position. SHRI C. K. Bhattacharya.

RESOLUTION RE. DELHI UNIVER-
. SITY (AMENDMENT) ORDINANCE AND
- DELHI UNIVERSITY (AMENDMENT)
) BILL—Contd.

SHRI C. K. BHATTACHARYA: Sir,
this Bill has come not a day.too soon. In
fact, it should have much earlier. The Minis-
ter, in the Statement of Object and Reasons.
has made it clear that the Delhi University
-has exhausted all possible methods for ac-
commodating students and when they were
at the last end of their resources, they have
-adopted the External Students Amendment
Bill for accommodating the rest of the stu-

_ dents. In Calcutta, the external students pro-
vision was adopted in 1954, Dr, J, C. Ghosh
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was the Vice-Chancellor and he realised
‘that unless this was dope, there was no
possible way of accommodating the rush
of students coming to the university for
having only graduation.

In any case, external students provision is
a new venture in education, that students
should be registered in a university and
should receive a degree without participat-
ing in university life. The tradition of ac-
quiring learning in India provided only
three methods; & wpewar faerr Acquir-
ing learning by remaining in contact with

‘the Guru; geAT BT Acquiring know-

leage by going to an institution and spending
money; WAl famr fa=m  Acquiring
learning in exchange of the learning one has
got. ILIT AIYAY | In our tradition, on
fourth method of acquiring learning was
conceived, but this is now conceived in the
method provided for external students in
university education. The hon. Minister
has stated in the Statement of Objects and
Reasons that this is being done to provide
for the *rate of increase’; he does not stop
there; he uses the adjective *accelerated rate
of increase’. Dr. Rao must have been a
student of mathematics so that this term
‘acceleration in the rate of increase® has
occurred to him. It reads: *. . . is so great
that there is no other way of providing for
the enrolment of students to the B.A. Pass
course”. Thus external students’ provision
is meant for the B.A. Pass course only, as
stated in the Statement of Objects and
Reasons.

Sir, two categories of students come to
the University—those who go there for an
academic career, for making themselves
academially qualified for the highest degrees
of the university and a brilliant career as
well and also those who go there only to
have the mark of graduation so that they can
pass in the employment market. The provi-
sion in the Bill, I believe, is for the second
category of students who would require
graduation for improving their service con-
ditions. At times [ feel that if some method
could be adopted to devalue graduation in
the employment market, this rush to uni-
versity might possibly stop or might become
less. In fact the Lok Sabha once appointed
a three man Committee and in that Commitige
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1 remember the then Minister of Education
Dr. Humayun Kabir and two others were
there. They advised the Government that
for certain types of employment they should
not insist on graduation so that the rush for
the graduation mark in the university might
stop. The hon. Minister must be knowing
that and while providing for external stu-
dents he should also think of the suggestion
made by the three man committee.

We are not directly providing in this Bill
for the students but we are giving power to
the University to make provision for them.
“The Bill says ‘Subject to such conditions as
may be laid down in the statutes and ordi-
nances.” Everything depends upon statutes
and ordinances to be framed by the Univer-
sity. There is no indication of them in the
Bill itself. Will the hon, Minister have any
say or any influence over the University
when these are framed? I am not sure.
Unless he sees to it that the statutes and
ordinances are framed in the spirit in which
he has brought the Bill, the provision will
not be as effective as he wants it to oe.

In the statutes and ordianances that are
to be framed, there should not be any dif-
ference in the period by which the external
students will be required to be considered
fit for the B.A. course after their last examina-
tion in comparison to those who study re-
gularly for the university degree. I have seen
that the external students are subjected to
this discrimination; while regular students
are allowed to go after two years of study
in certain cases external students are required
“to go for an examination after three years;
they have to spend three years after their last
examination. Thus they are compelled to
waste one year of their life. I request the
hon. Minister that this discrimination may
not be applied against external students,
1 do mot know whether he has any plans to
open external courses for M.A. students;
I suggest he may kindly do so. There is
a word ‘residing’ in this Bill. Much de-
pends upon its interpretation. 1 suggest
that the word ‘residing’ must not be inter-
preted very liberally,

I shali draw his attention to one more
matter. IutheBi]landtheO‘b)ecuand
Reagons, three expressions have been used:
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“non collegiate students”, “private students"
and “external students™. I request him to
see that these different categorics of external
students are not interpreted in a way so
that there will be any bar against any of
them, Whether they appear as private stu-
dents or as non-collegiate students or ex-
ternal students, these three expressions should
be made to carry the same interpretation so
far as the benefit offered by this Bill is con-
cerned,

The hon. Minister said that lectures should
be provided by the All India Radio. T am
afraid that it will not have much effect. Now-
a-days even the rule of percentage is of no
effect in the universities and colleges and
I beliecve the UGC has recommended that
the rule of percentage for compelling the
attendance of students in the colleges and
universities be aholished. In these circums-
tances, I am not sure whether the All India
Raaio’s lectures will be helpful to the stu-
dents.

Shri Kanwarlal Gupta says that educa-
tional shops have been opened in Delhi.
I suggest to the hon. Minister that the edu-
cational shops may not be allowed to use
the term ‘college’. If he could somehow
prevent the use of the term “college’ by these
shops, much of the mischief to which Mr.
Gupta referred would be undone.

SHRI K. P. SINGH DEO (Dhankanal):
Basically T should like to associate myself
and support the Statement of Objects and
Reasons enumerated in the Bill. But I have
this reservation that the Ordinance is dis-
criminatory and would affect only those who
reside within the limits of the Delhi Univer-
sity"s jurisdiction; only they have the oppor-
tunity of availing the facilities offered by the
Delhi University. The hon. Minister should
see if it is possible to include people living
outside the jurisdiction of the Delhi Uni-
versity.

1 think this Bill will help ease the pressure
and have a way out of the numerous diffi-
culties created by the number seeking admis-
sion in the universities and colleges, in Delhi
University in particular, to pursue academic
life in an atmosphere conducive to learning,
The principal objective of university educa-
tion should be the training of youth for the
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future; it should be a creative centre and not,
as at present, factories for mass production
of gradnates without hope of getting some
gainful employment or job, thereby mani-
festing itself in frustration, students’ unrest,
students’ agitation and leading to the law
and order situation and socio mic pro-
hlems. In this regard Government should be
squarely blamed for their lopsided planning
because of which such a situation has arisen.

At present students are following their
academic pursuits in unhygienic and over-
crowded classrooms, devoid of bare neces-
sities, There are no facilities for recreation;
there is no furniture; sometimes they have to
stand in verandahs and listen to L ctures;
there are no libraries, no proper laboratory
facilities and, worst of all, there is no interest
or supervision because lecturers and profes-
sors are so meagrely paid and the ratio
between students and teachers is so much
that it is just not humanly possible to give
them the amount of supervision one would
like. If the University is to live up to its
expectation of imparting knowledge and
education to an optimum pumber of stu-
dents keeping an optimum amount of quality,
I think, this Bill will go a way in achieving
that end.

This Bill, I hope, will enable more and
more people to further their knowledge and
their careers by learning while they eam,
thereby bettering their prospects in the avoca-
tion which they are following. But here I
must put a word of caution that the Ministry
and the Minister, T hope, will have co-ordina-
tion with its other sister departments to see
that concrete and realistic proposals are
brought forward so that the educated un-
employed may be absorbed and we do not
have a dangerous sitvation where millions
of qualified people are left exposed to un-
healthy, unpatriotic and antinational forces
who try to exploit that situation or their
frustration and helplessness in getting em-
ployment and getting absorbed.

In this regard, I should say, the Govern-
ment should explore the possibilities of un-
employment insurance for qualified technical
people, as is being done in other developing
and developed countries. I think, with the
interest our Minister is taking, as I have had
experience in the Consultative Committee,
it should not be a very difficult job on his
part,
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Another important aspect of the Delhi
University has been the question of students'
participation, The Minister, in his reply in
the Rajya Sabha, had referred to the Gajen-
dragadkar Commission which is going into
the question of students’ participation. He
was not able to answer many of the points
raised by hon. Members in that House.

Here, I would like to quote, with your
permission, something from Dr. Kothari
in the Conference of Vice-Chancellors, some
time in April 1969. He said:—

“The need for student participation
and involvement, to be effective and mean-
ingful, in the formulation of policy and
programmes for the development of Uni-
versity education and upgrading standards
is generally recognised. MNever were there
s0 many young men and women aspiring
for, and deserving, meaningful and chal-
lenging task; and never were the tasks
so few in proportion to the demand.”

He further adds:—

“We need a change of attitudes (and
values), This needs hard and courageous
thinking, imaginative and collective wis-
dom, and sincere cooperation of all parti-
cipants—students, teachers and adminis-
trators.”

Tt is interesting to note that even in a con-
servative country like the United Kingdom
the Committee of Vice-Chancellors, Princi-
pals and National Union of Students in
their joint statement on the role of students
in the academic community has some interest-
ing things to say about students’ participa-
tion. I quote a few points from their joint
statement.

After discussions they recognised that the
social situation had been changing rapidly
in recent years.

MR. DEPUTY-SPEAKER: The hon.
Member's time is up.

SHRI K. P. SINGH DEO: Please give
me five minutes more. This is something
which concerns my generation.

MR. DEPUTY-SPEAKER: My gencra-
tion also.
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SHRI K. P. SINGH DEO. Men and
women of student age are expected to bear
the full responsibility of adult life much
earlier than would have been thought reason-
able generations ago,

Then this joint statement is divided into
different articles. Article A says about stu-
dents’ participation in university decision
making. NUS secks effective students® pre-
sence on all relevant committees and dis-

cussion identified three broad areas of opera-
tion:

(a) Whole field of student welfare—health
services, catering facilities, provision
of accommodation, operation of
students’ union; management of
extra-curricular activities in which
they should have long and complete
responsibility,

(b) relating to curricalum and courses,
teaching methods, major organisa-
tional matters and issues concerning
planning and development of the
university in which the ultimate deci-
sion remains with the statutory body
but in which the students are asked
to give their opinions freely.

(c) involving decisions of employment,
promotions, etc. NUS and the Vice-
Chancellor could not come to an
agreemnt as to the extent of students’
presence,

Then another point which came out was
that there should be Students’ Commirtees
and membership of committees in the
F.ouncil and Senate and there should be

_ joint committees between staff and students.

MR. DEPUTY-SPEAKER: This Biil

}'efers to allowing private candidates to sit
in the examination,

SHRI BAL RAJ MADHOK (South
Df:lhi)t When you deal with a Bill dealing
with a University, you cannot confine its
scope to that only. It is on education. Of

m. if we go beyond education, you can
object.

MR. DEPUTY-SPEAKER: There is
only one hour.

SHRI K, P. SINGH DEO: T will try to
make it as short as possible,
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Then Course content and teaching methods
in which they agree on the essential academic
freedom without interference. Students can
possibly, and rightly should have the oppor-
tunity to enter into discussion about the con-
tent, structure of the course, teaching methods
in general and effectivencss of particular
teaching method received.

This will go a long way in trying to bridge
the generation gap which is one of the causes
of frustration now because the syllabus is
sometimes totally unrelated to the needs of
the country and the needs of the hour.

Then on the examinations. There also
NUS cast doubts upon the fairness of many
examinations urging upon the Vice-Chancel-
lors the need for an early reform in the exami-
nation system and the methods of assess-
ment, The student"s ability should be assessed
in a number of ways rather than depending
upon his ability to cram and reproduce
certain things in a particular examination.

Then, Sir, about the question of discip-
line, it was also considered in that. Dis-
ciplne, disciplinay action and code of
behaviour and the extent to which responsi-
bility for maintaining good order and pro-
cedure which should be consistent with
natural sense of justice was also one of the
ideas mooted there.

While concluding, I would like to say that
carlier on I have also brought to the notice
of the Minister that there are very few Uni-
versities where there are Guidance Councils
or Information Centres where students may
get guidance about the careers and the
courses and the future line of action they
should take after graduation, I hope the
Minister will take interest in seeing that such
Guidance Centres are developed in all uni-
versities so that they may help students
in their hour of need. I would like to
say that the Vice-Chancellor of Delhi Uni-
versity has exhibited commendable courage
and boldness in trying to maintain law and
order. He has taken some extreme steps in
rusticating undesirable and antisocial ele-
ments, among the student community. T have
come across certain rumours that the Vice-
Chancellor has been partial to certain ele-
ments and certain people belonging to certain
political parties. Therefore, to dispel this
doubt, I think, an impartial enquiry should
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be made whether Naxalite elements as alleged
by Mr, Kanwar Lal Gupta are there having
influence with professors and lecturers, and
whether Naxalite publications, pamphlets,
literature etc. are freely distributed, to find
out whether these are facts. It shoul be
brought to light. And, for this, I would urge
upon the Minister to have some sort of an
impartial enquiry into these matters. Tnank
you,

MR. DEPUTY-SPEAKER: Before I
call upon the next hon. Member to speak,
let me make one thing clear. This subject is
confined only to one particular point. to
allow private candidates, Private condidates
are to be allowed to sit for the examinations
of the Dethi University. 1f we go over the
whole gamut of all the other problems, we
will not be able to finish this in time.

SHRI KANWARLAL GUPTA: Defi-
nitely we will have to bring in the problems
of Delhi university, 1 can say, only about
Delhi University.

MR. DEPUTY-SPEAKER: If you go
over the whole gamut of the problems of the
Delhi University, it is not possible to finish
within the time limit.

SHRI KANWAR LAL GUPTA: At
least Delhi university should be allowed to
be discussed,

SHRI YADAV SHIVRAM MAHAJAN
{(Buldana): The proposed amendment to
Delhi University Act deserves to be supported
by this House. The University has been
expanding rapidly. Its strength increased
from 24,000 at the beginning of this decad
to about 60,000 during this year.

The number of colleges increased from 23
in 1960-61 to 53 during 1965-70.

To accommodate the increasing number
of studehts the university has initiated a
School of Correspondence Courses. But the
number has increased to 16,000 and this is
a number which is more than what they could
manage efficiently. The Working Group
looking into the affairs of that School has
also made it known that they cannot possibly
deal with such large numbers, and steps
should have to be taken to reduce the numbers
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to 10,000. The university has come forward
with the proposal to admit external students
for the B. A. and B. Com. Degree courses,
In making this proposal the University has
considered mainly its own convenience.
The Minister says that because we cannot
admit all the students in the existing colleges
and we cannot cater to the needs of all of
them, we are making this arrangement, But
I would look at it from a different point
of view.

I would say this bill deserves support
because it caters to the needs of the students,

that is for the convenience of their categories
of students:

(1) There are those who have passed
matriculation with less than 40°% marks
who cannot pursue further studies in the
present circumstances. They are not admit-
ted as per present regulations.

(2) There are people who have passed the
qualifying ination, but, b of
economic difficulties they had to seek jobs
and therefore cannot attend colleges regularly,
They are deprived of higher education,

(3) Then there are also, girls, who are
married, after matriculation and so cannot
g0 to the colleges. All the three categories
should be given the benefit of higher educa-
tion. They will be able to study privately and
appear for examinations. It is in the interest
of the nation to allow that. While making
this arrangement the University has laid down
certain restrictions.

First, the students should have passed the
higher secondary or any other appropriate
equivalent examination.

Second, they should be residents in the
Delhi University area,

And, third, that they are registered as
external students.

A suggestion has been raised that students
from other universities should also be allowed
to appear as private students, of this univer-
sity but I believe there are insurmountable
legal difficulties.

SHRI 5. KANDAPPAN (Mettur): How
can you say insurmountable?
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SHRI YADAV SHIVRAM MAHAJAN:
Under the existing law you cannot do it.

SHRI1S. KANDAPPAN: Youcan change
it. . .

SHRI YADAV SHIVRAM MAHAJAN:
Perhaps, the legal difficulty can be sur-
mounted according to the hon. Member.
As regards the proposal that the students
should be registered as private students in
the university, I have to say that the Delhi
University has come forward with this pro-
posal rather late in the day because the in-
stitution of external students is an old thing.
The London University is the home of the
external degree. It is nearly 50 years ago
that the London University started with this
idea of the institution of external students.
In our country also, there are 13 such uni-
versities. In the Poona University, we started
this arrangement about 20 years ago. There-
fore, it is rather surprising that the Delhi
University should not have made this pro-
posal much earlier.

As Shri Kanwar Lal Gupta has said,
teaching shops have sprung up in Delhi,
They are a great menace to the maintenance
of standards in university education. They
are found all over the country in every State.
Those who run these teaching shops are not
sufficiently qualified, they do not provide
adequate teaching and sometimes, they are
guilty of malpractices also. Therefore, we
have to be careful to see that the boys do not
fall wvictims to these teaching shops.
Therefore, while making these arrangements,
the Delhi University should see that library
facilities and guidance are provided to stu-
dents who are registered an external students
in the Delhi University area. Provided these
arrangements are made, I think the Univer-
sity will be on the right lines in admitting
students on this basis.

With these words, I commend this Bill for
the acceptance of the House.
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AUGUST 31, 1970 Delkd University (Amds.) Bill 256

ot o 9t sfaarw wmar o @
T e gt QT i For o T g,
W TAFT WEARIHAT T TEGT B _E
ifframoaa &rg fs 2w
T 3 | @ AT feft gut T
F1 faamdf =T 1 9 99% Wk @
sfeara s & sfaw T @wmar g

T e fawrar sg 7 fis gg e
sfaama & fear @ s & ol
93 | ATET F TGA AR B qgi W@
ot 78t & wifs et &1 @ weA
T[GEA AW 1 A AR o §
FFIETEAF IR G wR )
o maegr ¥ afe 9w @ wfeeew
T 9T @ 39 & & femm
O XHEFT G931 A9 g 03X
Fgi fF gg a1 W % UowE &, 19
TET g ST F W0 T AL A4 T
T 7g) faar Smar @ ) T weT ag
Wt &1 s g f5 gEd gfefed
ot foeelt & O agl 9@ § I
o AT TR T AR qeAT
igtepm g & ag #1 gfmafedr
7z g9 fr gmy oy & faenfua o
demr Y aga warar @, xafag Rt
* BTal BT gH agf AET W T AR |
7w a@ #r o foam ¥ wrer g9
FHT & O 77 g AW AT gwar Wi
sa+ faww & fag wse1 T
gafeg F wgar § fe *1 7 9 Qar
Ty far oy e < N1F aga R E
BIE A AT AT AT AG TG G
& AR TR & A agr 9w 8
agfoaa s )



237 Reselution and

ot ¥t 79 wwe § fom A WK
& arrn o wgew e farr
AEAT § | T H AT @, A-
R W qafa sraeqr Y R, arehS
frwre &1 e A wfed @
MY CHF AR T wHEm ¥ FD
gaE| ¥ FrawAr) o) #Y a4 #r g
wifg ¥ Aaeart /@i a1 & T
g feowy e fadwd § o
IAF FWY HGT g g, ww fag
FIH HT qAEAT  7EY gT § | AT
e T N} W AR
I FT AT IETE grT g A A
TERAMFA I Hag 18w
T ITE A T § % 9T I FE
afew a1 wforw TmET 9T I ™
1T #Y sgaeqr w1 ST =ifeg fF ww
¥ e s # ¥ fred, @Y o A
s fa, oifs & s = wrfa W
frerm ¥ wot sfaa wfsr war
T TR |

© feii gfrafadi s om@t ¥
ATFREIAFAT HT GTEAT q9TE o7 Gr §
it 7z 77 @ ¢ 1 |§, T giae
afgd ¥ "o q‘qol{ﬂﬁmm
T F FW F 7 A6 fagr w@m
2w fag 5w a@ &7 s §
¥ fet gfafadY s 2w #r w79
gfrafedia i g@ awg & 0 w1 A
w8t faeen anfen 5 3 araTiawar
T T4 L /X IWT ¥ feATr W
fad=mr, wgle, T | WARWMF
Hrit w1 wroe wrd-Ar gew g §
o ¥ ¥ qrewdt qur wwfa ded
1 7w fag wree q@e q@e Wh @
TE @ dufafecd giefie @
o gfmted ¥ oad & ol
wifgz |

W ¥ ¥ qg frie s i fmar
Aeft qu 9% WX T FT FREAA BT

BHADRA 9, 1892 (SAKA) Delki University (Amds.) Bill 258

¥, AEE-AEEX ¥ qET w3, 9
ot #1 for ¥ Rl gfmfedt ¥
§ 199 aF ¥ T @A, @ oaw w@
wwif &1 feafa Fraa @ s i
FY TEIE FE F AFT ST 0 A
#gRY & #1 Tw fremwar wifgg,
aife gl wieT &1 T A A
Wi FTaW &Y A

oft firx wex |y (wget) : SoTeNw
wgrey, T fagas & gra sriAe fawr-
fat &1 gafadme # d5% S o
glaar & o1 @ §, & Swwr @rw
w4 g | AfeT 5w av ¥ g wfa-
T T @ R e dew Rl afa-
a7 e ¥ wride faurf @ gt
¥ grarfuwee ¥ o g1 awa § )
AT WERY A gH X F A e
faar &, g a1 wwfafm =& &0
I ¥ ¢ 5 wew gw fawws arw
F 1 AT T FTHAE g F W
IAF a1E age & frarfyai & at &
WY 99T f5 3 faeelt fawafammem &
FTATEE F1d ¥ arfaw g a9 1

FfFT ol wEET T oo wyw
afie & $1¢ wiwd Tt R § s g
Tl & IR & fead Frafial &
fe=t fowafagem 31 o 2% 4
g 8, Fora® s a3 ag FEa
& ag o= wAASaw &
# wwaan § 5 T 7o & frardi &1t
ag & ¢ 5 gx A ag dear s
St | A faeeft & arge & fawrfda
# ger W1 NP, @d foelt &
farfida #1 wwar o1 Aadae @ E
oY g fegaam & w aw faw-
Forerrerat & Y 0

T Tl aF @ qWm WGy
g dar Wt oy § & g &



259  Resolution and

[sf frr ==z &)

frardt sl T gt ol &
el #t ag g & &y 7 59
FH A XF I AT ATEAT ¥ HAY
TaTE g FT TR XA 9 g |
AR wwdar § Sfawiar frafmeg
#a e aF o w1 At e
¥feT 4% o wafe F a0 o= Fav
ot ag wmar qv ) gfmfddw #§
TEREHT A gl, faarfda 5w
T FC T AT foer, I78) 7oy 73
¥ FOT T AW O AT F w0AY AgAa &
firetr STt ¢, g e fgrgea #
ey oft Fareafaaetg & Al T g &
gad faafdai -t fevea @ €0

fegam § g3 & S
wred A Frfadt aga fem §)
ey awg ag At ¥ fv agr g
fdds dfaw afafEds 7 =<
garfafrn gfrafdd € @ Qar
g wifgg 1 o afafdde w A
gfrafeds qamr s =fgy, aifs
faarféat &1 €32 31§t 7% | 2¥e
HAE # 4@ o1y g | | o
wa fagg & 1 afew Rad # g=2-
fadt &1 7 Eed § 7 ¥ qfeew § W
BT &1 ¥ A aR at frad-mgA W,
axfen 3%, 7 F@ § 1 I aga
waraT anfaferm & W ¥ fafre it
¥ e wrre @ § 1| ' fggmm
ag fegfa &, faa®) da s s it )

gw ¥ wATEETRE W adETe
faft M@ gs amax § fs
sareT Jri At agr-ferar #T, W -
¥ §, T BT 0 | A W A
] T8 Wt g | F w1 wifaerd
3 &7 ¢ 5 samoady au F71 aved
o\ e 9 & % 99F1 O ¥ @
T WY Ao W e F g

AUGUST' 31, 1970 Delhi University (Amdt.) Bill 260

W forg Amifos #1 &< =T I, ag
weg Wk A ¥ o a7 g 1 gy
ga s 7g g gy fEogt
g 7 fow ot o 03w P,
™ fr ot @ IR qU wT FrEE
fam

ot f§ &7 oift w37 2, Wl wg)-
T T ANY & wiwE & fF ag age &
feaw faafdai & agi s oder 2%
1 IR FA § o a F ag wga
& fe ST e @ AW A fear
o1 g | e {6 A TEEare wel
¥ Fa1 &, 7o feafsfaaww & wEar
WY d=7 gri | it o faeelt gfafddr
FT HIFNW §, A IAH FS HHT
gEd | 7ga ¥ faarndT Qg & g7 W
FT TFAT AZA § | T T FAT
gfaeea =Tl &, @ IEY AoEET 91
AT WEC A G WR I W
T |

A 79 q5= # 9 g fag
T § ddt Hged I AN § | 9g
forg 7 #¢ afew 33 fewmr & @ #¢
G #1 |

# ¢ fagas &1 awdw F@v g )
SHRI R. D. BHANDARE (Bombay
Central): 'I‘hi.sBilli.sv:rysimp}e. l}u-e_lu
to amend section 4 of the Delhi University
Act to allow the Tegistration of external
students. It is & welcome measure, and I do

pot think that there is any necessity of moving
or accepting any amendments.

The reason for the Bill is quite obvious
and clear. In a democracy there is bound to
be expansion of education, and along with
exp i of gdl i . the ber is bound
to increase. How to accommodate these
students is the question of questions.

1 am of the view that it is the duty of the
State not only to give education, but good
education. I had to fight with my own uni-
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versity, the Bombay university, when they

closed down the morning and evening colleges.

1 wrote and fought with the University Vice-
Chancellor, Mr. Parikh, that there miust be
provision for the earners and learners. It is
not possible for the students coming from the
poor classes and communities to pay fees
and get education, Therefore, provision must
be made for morning and evening colleges.

T'am siso of the view that the State should,
the community should, open more colleges
for the students to cater to their needs, to
satlsfy their urge for education. Since there
is awakening and liking for leaming, that
awakening and liking must be satisfied.

In the same connection, T would like to
suggest to those In authority, including the
Planning Commission, that more attention
should be given to university education in
the sense that more financial provision
should be made for education. In the Fourth
Plan we have not paid sufficient attention for
education_in this sense. Therefore, more
funds should be made available and the
Government also must make more provision
for nducadon since .there is an urge for
educition among the oducated and the
manses.

It has been said that there are a number
of teaching shops in Delhi. T certainly agree
with the hon. Bducation Minfster that the
character of these institutions must be changed
for the benefit of students, for the better-
ment of educational standards. But one
cannot deride or condemn them and if you
want to close them it is the duty of society
to open more regular colleges. Since we
cannot have more colleges at the expense
of the State, private Institutions are coming
forpard to open them—what is known as
‘teaching shop®, I do not condemn them but
conditions in them must be changed: library
and other facilities should be given to the
students.

SHRI KANWAR LAL GUPTA: That
is what I eaid," , . (Interruptions). -

SHRI R. D. BHANDARE: lﬁnmt.
ful to you for that, x

There are a number of amendmenis on
the qusstion of jurisdiction, This is &n ine
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novation so far as Delhi University is con-
cerned. Twould certainly urge upon Members
who have moved amendments to the effect
that students beyond the jurisdiction of the
Delhi University should be allowed to join
this University, to withdraw them because
it is a beginning. If this experiment is suc-
cesful certainly there can be no prohibition
in extending it further.

One last point which affects the under-
privileged, Last year students belonging to the
Scheduled Castes and Tribes were admitted
to the colleges if they i 36 per cent
marks. This time the University has increased
the percentage to 40. The result is this, Still
there are 86 vacancies which are to be filled
but which are reserved for the Scheduled
Castes. I hope the Minister will do something
80 that these seats could be filled and the
students belonging to the Scheduled Castes
and Tribes would get an opportunity to get
college education.

With these words, T support the Bill.

ot wem A Wl (gMOE) ¢
ey wEed, § A AT ®9 § 9
2 i g wEAT SrewT § o feelt
W T USETT § W IR RE w7 %
iR ¥ fewlt fawafaammg w1 @
WA WY & |Tias w9 & 9@ A
t 1 9y fow §9 ww & OaT R
o7 @ & fr faeelt Fmafaae § &%
et ywe ¥ 3o afafafeat s e
N < & faw a5 sowr faw-
ferarrers Wit gud W gu gEk fame-
e & == &

@ o A A7 gaE 78 § fE awt
faeeft forwr-forerrer & feT s gfe &
TR FT FT I a@ ¥ AR AT 5T
T w17 fom a ¥ faet favarfuar-
Y T T TEX qT, TG ST ¥ WA
wfr af o wfsareat wwi € amw, AT
¥ waw ¥ gwy , 3% fag feelt faw-
faqrery ¥ it foran ot woro §
I AT SN R fg W W
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[sfr srwrwr e wreft]
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gt fr gt &t Frgfei 7 9t ow
favdfaares ¥ dequza § =ft #) wre-
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e 9w YT &1 A I W AR
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sorer qEdifogw ax g afer §fs
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farlt faeafaerag & fro 1§ sredt
o g &1

el ama & fedr F ol 87
ard wyefnt ol ¥ wew # g
qTEAT E | WY 28 WA ®T OF AT
F7 Fere forerr et wrew 7 fear 19w
waTCHRE TN & e H IR ag wer
s ‘frmfegrm ¥ ol ¥ 0w &
vaw @ Ak gww o frl
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fra Yol # @4, 0. we T AR
Tl & gax iy W 2R & g 9%
7 JN w1 fda fear § 17 @
Bl N Wil v & a1 aw Wy
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Fr folg W ) f= dw oA T
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wfam ar w7 T F a9 w1 @
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feecht & gy mfuwax faamdf wox
s fely & WY W WA @
wfgsaz H=aC GiET 7 wraw W F
Tg qATHAT g AT Wifgg 1 Tog 7y
sz faamdl a1 @ IR F AWy
gW f, wing % fag  wedr
gwra gt & dre g aofir avat o3
HT ag qOWT T HF |

At ag fr % fag oweew
e w1 9w Y, afafdd & S
&, fesdz Freriw & wx Efafar o
Tl @ o § ) T STeTes) #Y
FBoRpTAI A g T A
N G W % Frew fr T
et ot w71 FX J9E g AR W
I8 JuET oI fad 7% |

N 7z fr fog afem o s
AT ] IJAF AT F HrE gATEAT AGH
T wrfee | a® oF AT 1 QO
T Q@ § | @z qU g v, @i
YT FQA F 1 9T I FE |
T aifge ot 9 wifaw §=iEae
FgT wfgy, S oS S T
g1 | gEY TH TEIC T &E ATAE
frar o fe @ waw o AR g
I A S g g A f
T, R A, g A A wmrRrd
W fAe T wamw ghed &
9T, € IF w1 yag  fer o,
g feedt awmaT F ar giaEfedr
%, ¥f g forg §o 7 ¥& STEET
TT AT | AR g0 Gt ST §°%¢
w9 o fR wroeEe W Y wrEwEr
i Wt o § wwwar § fF e
Frowied w1 Y g2 oY fem o,
A O agqT JEW AT, IE T AT
& giwamat & W F o AW
& mfis o ey s are o et
¥ 43 TR W QT &%
¥ ¥ @ iy W oY 95T W% 4



267  Resolstion and
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47 F3a1 § W W gEE 49 @ §,
WTHT § At AR S A A w9
fa=Te agi & |

SHRIMATI ILA PALCHOUDHURI :
(Krishnagar): Sir, 1 welcome this Bill
because I feel it will be of particular use to
women., Very often, after they finish their
secondary education, women get married.
Now they can enrol themselves as external
students and continue their studies. Eam
while you learn for the men has also be-
come very necessary in India today.

The students of the Delhi University have
increased from year to year. From 21,000
in 1961-62 the number has increased to
56,000 in 1969-70. During the same period,
the teachers bave increased from 1583 to
3375 only. Therefore, the ratio of teachers
to students is not satisfactory. The student
learns from the teacher and unless we have
more teachers, education will oot be satis-
factory, as my hon. friend Sbri Chapala-
kanta Bbattacharya bas said.

I am very glad that correspondence courses
are going to be taken up. As it is, in the
campuses today there are so many distrac-
tions. The attention of the students should
be like ey 9 1—the flame
that does mot flicker. From this point of
view, the students taking up the correspon-
dence course and the external students will
be free from the distractions of campus life
and will be able to pay more attention to
their studies.

In clause 2, there is the question of students
residing within the terrotrial limits where the
jurisdiction of the university exists. I hope
this will be looked at liberally. For instance,
there are army personnel and civil servants
who usually live in the jurisdiction of the
university, but have to live elsewhere for
their work. Their wards should not be
deprived of this great facility of being ex-
ternal students or taking up correspondence
courses.

Universities in India have taken to copy-
ing the western method of ragging. The initia-
tion of freshers in the first year is started in
such a way that they are really made unfit
for university life because they are physi-
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cally and mentally injured as a result of
ragging. If harmless ragging is done, it is
all right. But if it is taken to a point where
the fresher is physically and mentally in-
jured, the university authorities must look
.imto it. (Interruprions).

SHRI KANWAR LAL GUPTA: What
is bad in ragging?

SHRIMATI ILA PALCHOUDHURI:
How can you say, “What is the harm in
ragging 7"

SHRI KANWAR LAL GUPTA: There
are so many new Ministers, Do we not rag
them on the floor of the House?

SHRIMATI ILA PALCHOUDHURI:
That is harmless ragging. 1 think, it is very
important that we take notice of it. Harm-
less ragging is all right but harmful ragging
should never be condoned. I am surprised
that the hon. Member opposite thinks that
there is no harm in ragging. Is he aware
that there have been students who have been
killed or injured for life? I do not think it

- is something not to take serious notice of.

I commend this Bill and I hope that it
will have the effect it is desired to have.
1 hope that, as my hon. friend has said, if
thore are students of the Scheduled Castes
and Scheduled Tribes not admitted because
of the requirement of higher marks, some-
thing will be done so that they are not to be
deprived of the education that they really
need and must have and the all reserved
seats for the Scheduled Castes and Scheduled
Tribes be filled.

Then, 1 think, education through the radio
is a very good idea.

MR. DEPUTY-SPEAKER: That point
has been made.

SHRIMATI ILA PALCHOUDHURI:

. BEdusation is one of the best things that a

welfare State can emphasise. I support this
Bill.

SHRI S. KUNDU (Balasore): Mr. De-
puty-Speaker, Sir, I think, it is after a long
time that there is a Bill in the right direction
.and, therefore, I thank Dr. Rao for bringing
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forward this Bill, It would be much better
if Dr. Rao also accepts some of the amond-
ments which I bave given notice of.

This is the beginning that external students
would also get a chance to be called graduates
and some sort of degree would be conferred
on them. But this facility should not be limited
only to boys who have meney or who live
pear the big cities or who are heaven born
privileged persons. This precious facility
of education shoula be given also to other
people. Why should it be limited only to
Delhi? I should like this facility to be ex-
tended on a proper scale all over India.

I do not think more than a few lakhs of
students would come forward every year
offering themselves as candidates for this
and would be registured for it. The only
difficulty may be of funds but if Dr. Rao
tries, some way could be found for resources.
It would be more a secretariat work than
anything else. There will be no institution
and no library; only students will be regis-
tered and after one or two years they would
sit for an examination.

We want Dr. Rao to promise here that he
will talk other universities also into giving
this facility. But to start with, let Dr. Rao
bring forward a similar Bill at least for other
Central universities so that this facility is
extended to other Central universitics also.

Another question which arises out of this
is about the standard of education. I agree
that if we look into the education catered
by the different universitics, we find that
standards in some universitics have fallen
and fallen deplorably. But today, particularly
in a developing country, the first duty of
Government is to provide a general, liberal
education. When we give that general,
liberal education, we can also simultaneously
pay some attention to maintaining the stan-
dard of education. Therefore I would like
the number of colleges and schools to grow.
At least, our coming young generation,
which would set the destiny of our country,
sbould mot be deprived of having some win-
dow to bigger knowledge, The window to
this bigger knowledge could come through
general, liberal education.

Then, about 50 per cent of the students
drop out after primary education by the time
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ttu:y get to the SSLC stage. The drop-out
increases in geometrical progression as they
go to colleges and universities. There are
many brilliant boys who just cannot afford
and cannot have this benefit of higher edu-
cation and, therefore, they are denied. After
many years when Dr. Rao brings this Bill,
he should not confine it only to Delhi Uni-
versity or the limits of Delhi but he should
extend it to other Universities, What is the
exact audio-visual method he is trying to
have in which he wants to cater education
or this general liberal education to different
people?

Coming to this Bill I would like to suggest
ome or two things. As it has been brought
here, it is not those who have been registered
by the University, subject to such conditions
as may be laid down in the Statutes and
Ondinances. 1 wanted this condition should
also be specified. Ultimately if the ordinances
and statutes fix rigid conditions, we may
say that we will pass the law here but in fact
the facility would not go to the larger extent
of students. If you say that only those stu-
dents with First Class in Intermediate would
be registered, you can imagine the very large
number of students who would be omitted.
They cannot sit for this examination. There-
fore, 1 would like to say and I would also
like to have an assurance from Dr. Rao
when the University prescribes qualifications
and conditions, they should not be very
rigid. Any student who would ordinarily
get admission to degree class, should be
registered.

Before I conclude, [ want to say one thing.
About 8,000 students in the correspondence
courses have been registered with the Delhi
University. They have been trying for the
last one year. Their courses have not started.
1 would like to draw the atteation of Dr.
Rao to make an announcement here as to
what exactly he is going to do about them,
There was an announcement made here.
In the Delhi University a paper notification
was there and in pursuance of the paper
notification these boys went and registered
and I think it is about a year ago. I have
also wrilten one or two letters to him and
I always get a reply that the matter is being
considered. There are 8,000 students and
their courses have not started,

Thank you.
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SHRI S. KANDAPPAN: Recently it
appeared in the papers that in the land of
Mao they have a launched a massive campaign
to reeducate the educated and to educats
the uneducated. Probably some such cam
paign has got to be launched in our country
too which is in a deplorable condition,

SHRI BAL RAJ MADHOK: Launch
such a campaign in this House also.

SHRI 8. KANDAPPAN: I do not
accept the suggestion of Mr. Madhok that
we have to launch a campaign within the
House first to begin with. But to this de-
plorable condition, one of the contributing
factors, 1 should say, is in no way less the
politicians and the people who were in the
governance of the States and the Centre,

Confining myself strictly to the subject
which we are discussing to-day, that i3 the
Central University of Delhi, T would like
to point out that from the very beginning
the basis that a Central University should
have is totally lacking with regard to Dethi
as well as other Universities. Unfortunately,
in this country of ours, even in the metro-
politan city of Delhi it is not properly appres
ciated that this is a cosmopolican city and
that character should be retained. In this
connection I would appreciate the sugges-
tion made by Mr. Prakash Vir Shastri that
in every State you should have a university
as an example, a university which will be &
model for other universities with a high
standard and I would rather welcome that,
But before we reach that stage, as the situa-
tion prevails today, I would like to appeal
to the Minister to see how things could be
rectified. 1 am sorry to say this. 1 have no
time to go into some of the cases which have
been brought to my notice, Still 1 would like
to impress upon this point. Even with regard
to Professors and particularly Language
Professors and other Professors who are
working in Delhi University, I have heard
complaints about their treatment. T would
rather wish that not only the medium of
Hindi but even the medium of many other
languages like Tamil should find a place in
Delhi University. 1 am sure Mr. Madhok
and others also would accept that position
because then only we can really claim that
Delhi is really speaking an example to other
areas.
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I would like to draw the attention of the
Minister about one point, namely, the selec-
tion of the professors. In regard to recruit-
ment of IAS and other cadres, the Home
Ministry has recently adopted a method
whereby normally after every selection in
every State they are obliged to have a few
seats filled from persons outside the State.
That is a procedure which they have recently
adopted with the result that in Tamilnadu
we find that very many persons from other
States are holding high offices at the district
level and at the Secretariat level. That is
very much conducive to national integration.
1 should say | am happy to see in Coimbatore
Mr. Pango, a District Collector, who al-
though a Punjabi, is speaking chaste Tamil.
He is one of the best collectors in my State.

Therefore, in all the Central Universities
you should make a beginning. After all
with regard to qualifications of professors
or generally with academic qualification there
canoot be any other standards except merit;
it is guality alone which counts and not any
other consideration. 1 should say, Govern-
ment should make a beginning with regard
to the Central Universities. Even with regard
to State Universities we should have some
such kind of system working.

The hon. Member who preceded me re-
ferred to the question of Hindi, So far as
areas like Delhi or other areas where Hindi
is predominantly spoken are concerned,
1 have no grudge of Hindi being taught in
those universities, My only grievance is that
it is not up to the mark, not only with regard
to Hind, but with regard to many other
languages. We have to remember this that
in due course it is only our national languages
which will be the medium of instruction
in the respective arcas. When we do this
we completely and coovenicatly ignore what
would happea to the mobility between various
language teachers. We are switching on in
the B, A. and B. Sc. courses to the Tamil
medium. Virtually those who study in these
separate mediums cannot aspire to cross the
borders. This is the problem everywhere.
So, at least let them make a beginning with
regard to the Central Universities. Let them
bave English and other languages wherever
they could find enough students, wherever
there is demand, whether it is Tamil or

Malayalam or whatever it may be. Let il
at least be a forum whereby we retain this
link language between the various languages
and also let this be a model for others to
follow.

Mr. Lobo Prabhu said that he is going to
press for division. 1 also join with him and
I would like to appeal to the Minister that
nobody should be barred in sitting for the
examinations particularly in the Capital
City of Delhi.
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DR. V. K. R. V. RAO: Mr. Chairman,
we had a very long and interesting debate
which covered a wide field indeed. 1 shall
try my best to make a few comments on
points arising out of the discussion.

I agree with my friend Shri Bhattacharyya
who spoke about the need for not insisting
that B.A. degree should be the minimum
qualification for all Government jobs. This
point had been taken up by me several times
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within the Government itself and this is a
recommendation which has been made from
the time of the Gopalaswamy Ayyangar
Committee many years ago. We should not
have overqualified people for jobs for which
we do not require those qualifications. Many
believe that they will not get a job even as
filing clerk unless they are a B.A. and there-
fore they rush to the colleges. There should
be some re-examination of this question as
to how many jobs in Government at the
lower levels require graduate qualification
and if they do not need that qualification,
the qualification for those jobs should be
brought down to suit the kind of job they
are expected to do. In that way we can stop
some rush of admissions which is only acti-
vated by the desire to get a degree for em-
ployment.

He mentioned the Sanskrit sloka which
spoke about three methods of learning, I
think there is a fourth method, Atma Shiksha
—a person learning by his efforts. In a way
private students are expected to learn by
their own efforts. I do not know that Sans-
krit verse and I would ask him to add this
as the fourth method so that a student can
learn without the help of a teacher, without
going to an institution and without exchanging
his knowledge with somebody else but by
his own efforts.

SHRI C. K. BHATTACHARYYA:
That is oexternal student.

DR. V. K. R. V. RAO: It should be
added as the fourth category in your sloka,

The University has not drafted the ordi-
pances. Unless the Act is passed they are
not in a position to bring any draft ordinan-
ces or statute before the University. Whether
M. A. will be brought into the category of
private candidates or not, 1 do not know.
As far as [ am personally concerned, if I am
consulted, I shall certainly say that M. A,
should be brought in. There are quite a good
number of persons who have taken the B. A.
degree and who would like to take the M. A.
degree appearing as private candidates, It
is for the University to take a decision, I
know many graduates and young persons
serving in Government and clsewhere who are
not in a position to attend classes and they
would feel happy if they could get an oppor-
tunity to appear in M. A. as private candi-
dates.
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An inter-sting suggestion was made by
our hon. friend who spoke om behalf of
the younger generation, Only I wish he bad
been really a proper representative of the
younger generation, He referred to the 1969
Yice Chancellors’ Conference. If he looks
to the proceedings of the 1970 Vice-Chancel-
lors’ Conference he would see that the Educa-
tion Minister himself was the person who
pleaded with the Vice-Chancellors that they
cannot ignore the subject of student partici-
pation. ,

SHRI K. P. SINGH DEO:
compliment to you.

DR. V. K. R. V. RAO: I do not want
any compliment. 1 am only trying to say that
the youthfulness is properly maintained.
All that T am saying is that he would have
found out that the Education Minister
himself was the person who pleaded with the
Confi that the Ci ittee on the Gover-
nance of Colleges should also consider student
participation, because the times are chang-
ing and we cannot just se¢ the students sitting
outside seeing everything being determined
by somebody else. Therefore, as far as sto-
dent participation is concerned, it is extre-
mely a technical and complicated problem
and that problem has got to be faced and
dealt with, and 1 am sure that the very cons-
tructive part of the speech of my hon. friend
from Allahabad, who said that omce the
students get 3 certain amoumt of training,
then they will also have an opportunity of
participating in academic governance and so
on, is welcome, and I think it should be possi~
ble for us to find a way out of the difficul-
ty and to have student participation without
spoiling the standards and, at the same time,
giving an opportunity to the student com-
munity to see that they do not find them-
seives in a difficult position as they do today.

Then, one or two hon. Members also
mentioned about the Naxalite activity in
the Delhi University. 1 know everyone of
us these days is very much concerned about
the Maxalite activities, but so far as the
Delhi University is concermed, excepting
some slogans which are written in some
mysterious parts of the night, it has been
free from any real exhibition or evidence of
Naxalite activity.

I pay a

SHRI KANWAR LAL GUPTA: You
are oversimplifying the matter. There are
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lecturers connected with it. You see the
police reports. Do not oversimplify the
matter.

MR. CHAIRMAN: You will have your
chance to reply.

DR. V. K. R. V. RAO: He is bound to
have his chance, but apart from that, how
can I have the kind of acoess which my hon.
friend seems to have to the police reports
on lecturers of the Delhi University? I can
only speak on the basis of the knowledge
and information that I have, No report has
come to me to the effect that the Dehli Uni-
versity lecturers are connected with it or that
there is a big cell of Naxalities or that there
is a big Naxalite movement in the Delhi
University. I have a fear that if we start
ascribing things, unless the position is really
serious, in which case it is a different matter,
it will not be fair. The Delhi Administration
is very much alive to what is happening in
the Delhi University and in Delhi and it is
very careful about it, and I am sure that
the Home Ministry is keeping a close watch
on this particular matter, because whatever
we say gets wide publicity in the country
and clsewhere. So far, the Delhi University
has escaped this kind of activity. 1 would
beg of hon. colleagues, who I am sure have
the same motive that T have, to remember
this. We want to keep out all these things
as much as possible from the universities.
Let us not start thinking and demanding an
enquiry into the existence of Naxalite acti-
vities and so on. I think it is far more im-
portant that this kind of enquiry should be
made in depth in places where the Naxalite
activities have been conducted in a signifi-
cantly conspicuous, visible manper than in
some other parts of the country. Let us not
start saying things where at the moment
at least [ do not think there is any such
thing of any dangerous consequence.

Then [ come to the question of removing
the restriction, because that is a point which
a number of my hon. colleagues have made
in this House. My friend, Mr, Jha, asked me
why the Minister is not giving figures about
the people who may come from outside.
He says it is unmanageable.

SHRI SHIVA CHANDRA JHA: What
1 mean is this, You are making surveys one
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after another. These things are going on.
You say that the figures are correct; and
those figures may also change. Some attempt
should be made in the country to find out a
rough estimate: [ do not want you to give
me the exact figure. At least some estimate
as to how many students you expect to take
advantage of this, if this measure is extended
to them could be given whether it is 100
students in a year or 200 students or 300
students. How many students do you expect?
At least you must have some figures.

DR. VK.RV. RAO: 1 am grateful to
the hon. Member. As a matter of fact, as
far as estimating is concerned, my bon. friend
is aware that it is one of the subjects where
I have done some¢ work in the past, not in
regard to this particular thing that he has
mentioned, but on a somewhat larger scale,
But as far as this particular point is con-
cerned, as to how many students from places
other than Delhi are likely to take advantage
of the facility that we have been able to offer,
that is & subject on which I am afraid with
the declining statistical talent that 1 have
got, it will be very difficult to design an
estimate, Anyway, I will come to that ques-
tion again before I conclude.

1 am grateful to Mr. Bhandare for sug-
gesting that more money should be given
to education. I wish this House finds some
way that so that more money becomes availa-
able not only for opening more colleges,
but improving the quality of education. He
said that 80 seats are not filled yet. I shall
fina out the facts, but even after giving this
liberal aifferential of 5 per cent for scheduled
castes and scheduled tribes, if 80 scats are
vacant still, it will be very difficult to fill
them because after all there has to be a cer-
tain rule. If you go even below that 5 per
cent differential, it may create serious diffi-
culties. But I shall find out the facts,

SHRI S. KANDAPPAN: The quota
allotted for scheduled castes and tribes must
be filled up. Even if they are not up to the
mark, they can be given admission and some
special arrangement can be made to coach
them.

DR. V.K.R.V. RAO: [ hope my hon.
friend will ask the Tamilnadu Government,
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where he wields considerable influence, to
do these things.

SHRI S. KANDAPPAN: In Tamilnadu,
there is no such complaint. We have given
more seats to the scheduled castes and tribes
than their quota.

DR. V.K.R.V. RAO: Next time when
I go to Tamilnadu, I shall find out whether
all scheduled castes and tribes, irrespective
of their marks, are admitted to universities
and colleges. T know that elections are appro-
aching, but they need not do political pro-
paganda from this platform.

SHRI BAL RAJ MADHOK: He is a
partaer of your Government also!

DR. V.K.R.V. RAO: But he sits on your
side, not on our side.

& Hreg ATy (ateia) - e
= 36 wiawa ard arl = arfawr
foar o7 1 39 " 40 wfywa A dar
WA FT FT A § 7 ag ) agw
fear wra, 7 & srre & q@ T e g
"DR. V.K.R.V. RAO: I will find out

SHRI SONAVANE: The minister said
be was magnanimous in reducing 5 per cent
of marks for admission. Let him exhibit that
magnanity and let him be more liberal be-
cause the scheduled castes and tribes have
been denied education for centuries. Let him
take some action.

DR. VKR.V. RAO: That is what I
have been trying to do.

Mr. Prakash Vir Shastri said that for
meeting the demand for admissions, we
should have two shifts in all the colleges.
Lhave something to say about this not merely
as a minister but as a teacher also. We have
found that even in running the evening
colleges, there have been great difficulties,
80 much so the University has decided to have
separate teachers for evening colleges and to
give a separate status to the evening colleges.
A double-shift system creates a tremendous
amount of complications and it dilutes to
an almost intolerable degree even the kind
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of education that we are giving now. The
remedy, of course, is, if we can get more
money for higher education, to have more
colleges. But I do not think in every place
this double-shift system is really a solution.
I am sure, the hon. Member does not want
any real dilution effected by this,

Several Members have raised the question
about students having written their answer-
books in Hindi. As far as T remember, their
answer-books were not valued. The Acade-
mic Council resolution, I think, was that
these answer-books would be treated as not
having been written or cancelled. They are
considering the whole question as to what
is to be done in future.

1 was very reluctant to express mysell
on this subject because I always observe,
almost to a fault, not saying or doing any-
thing which will have the slightest suspicion
of coming in the way of the full autonomous
working of the universities of this country.
But on this particular matter I did feel that
this matter should be raised with the Uni-
versity Grants Commission.

I know, the rules are quite clear. The
University rules say, the medium of examina-
tion is English. Wherever they say, the
medium of examination is Hindi, automati-
cally it becomes Hindi. Merely because the
Constitution provides that Hindi is the
official language and English is the additional
language, it does not automatically mean that
in every university the medium of examina-
tion can be Hindi. Each university determines
its own medium and gradually they are
changing the medium from English either
by replacing it or by adding to it the regional
languages or Hindi as the case may be. Even
in the Delhi University for the B.A. (Pass)
course and for some B, A. (Honours) courses,
Hindi is the medium of examination and
very shortly they are considering the possi-
bility of including Hindi as the medium of
examination for M.A. courses also.

But 1 know that there is a real difficulty.
If students have their medium of instruction
as Hindi, Tamil or Telugu in their higher
secondary school and, may be, even at their
college, and then come to an examination
where they have got to answer through ano-
ther medium, it becomes difficult. It is not
a question of trying to defy the university
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but of the students being able to express
thomseives fully and to do justice to their
kmowledge.

Of course, the rules are entirely on the
side of the Delhi Umiversity. On that I have
no quarrel with them at all. In this particular
casc the Academic Councit has taken a
decision. They are at }iberty to take a deci-
sion. T ean do nothing about it. 1 have no
power to do anything about it. But [ am
getting in towch with the Chairmam of the
University Grants Commrission to discuss
this whole subject, not merely of these two
camdidates but what happens to students who
have undergone instruction through ome
medium and then have to appear for an
cexamination in another mediom. This is
mot only a problem confined to these two
students in Dellvi. I am sure, this will also
begin to arise in other places and  States.
Therefore it iz a general question of ednca-
tion which I shall take up with the University
Grants Commrission. 1 hope, that will satisfy
hon. Members and they would not ask me
what I can do about these two people be-
cause there I have really no jurisdiction
in the matter,

Regarding the question of one Central
university in every State, this subject was
comsidered and at one time there was a feeling
that there should be a Central university in
every State, Later on it was referred to the
Education Commission, the University
Grants Commission and so on and a policy
decision was taken that there will be no more
Central univessities.

My hon. friend, Shri Kandappen, said
that he would like a Central umivessity in
Tamil Nadw but then he said that the medinm
should be English and otker regiomal lan-
guages. If the Central university is opened,
1 can wmderstand Hindi as the mediom, but
the Tamil Nadu Govermment overrulea
Hindi altogether. It is now a two-language
State; they have a two-language formula.
1 am not anxious, as far as I and my Minisiry
are concerned, to give anybody a handle
for costroversy. If people want things, shat
is a different matter, but i controversy iz
going to arise, } would rather keep quiet
becawse [ want peace in the Country.
(Deterruption).
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SHRI BAL RAJ MADHOK: Chandi-
garh is a special case.

DR. YK.RY. RAO: No special case.
M. Ram Avatar Shastri has been after me
for the last two years regarding Patna. You
know what influence be exercised not only
by his voice but also by his persuasive power.

st geTeatT et . Wl o,
WX W §AG §, A 7 Hg g
g s vty 0w ¥Rt qefafred
ofcar &, agh ¥ awECE YwTET
gy o ¥ fawfoama §, €
FT goeT ¥ sl e ger
g

16 hrs.

DR. VEK.R.V. RAO: [Iamsorry. I hope
it is not being smggested that Chandigarh
will continue a part of the Union Tervitosy.
Government have taken a policy decision
and albo ammounced it that Chandigarh is
a part of Punjab. Thesefore, even aay sop-
gestion that Chandigarh will not be a part
of Punjab will mean that the Ceatral Govern-
ment is not going to honour its commit-
ment. 1 am afraid, Chandigarh is a part of
Punjab. It is only a question of time, There-
fore, these is no use using Unioa Territory
arguments for having a Ceniral University
in Punjab.

Then, my friend, Mr. Madbok made a
number of very useful suggestions. 1 should
tell him that as far as opening branches
of Delhi University Library is concerned,
we are already having a scheme. In fact
money has been provided and the UGC will
approve the Scheme Not only in Delhi but
n a oumber of places we want to open a
nunlm- of wn book centres, text book

jal areas, not onbe in Univer-
sities or colieges and the suggestion that he
has made is that a student who has been
registered as a privesc stndent should also
be given the facilities to use the library. | shail
certainly give the most careful consideration
to this suggestion. But, as he knows, ose
has got to sec that all the safeguards are
there before one brings in stadents on whom
cme has not no jurisdiction whatsoeves.
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Then I also agree with him. The Delhi
University also are very anxious that even
if private candidates are allowed, since these
private candidates will mainly be from Delhi
—they are all restricted to Delhi—they
want to do something for them by way of
education, by way of organizing extension
lectures, may be by TV lectures and by
affering library facilities as Mr. Madhok
said and in a number of ways. Even though
they are private candidates, some educational
facilities are provided for them so that they
can come into one of these three categories
to which Mr. Bhattacharyyaji referred in
his speech,

A point was made that there should be
facilities that private candidates could come
back afterwards through regular classes if
they want. It is a question of intermigration.
1 don't think there should be any special
restrictions on it.

SHRI BAL RAJ MADHOK: Has any
statut» been formed?

DR. V.K.R.V. RAO: No statute has
teen formed. The whole thing will come
after this Bill is passed.

There is some doubt in the mind of my
hon. friend, Mr. Kundu that the statutes and
ordinances may be rigid. Not at all. Not
only will the students be registered as private
candidates who will be eligible for admission
to colleges, but indeed those who will not be
eligible to the Delhi colleges on the basis
of the existing standard will nevertheless
became eligible to register themselves as
private candidates. In fact the private can-
didate facilities will be much more liberal
than the facilities that now exist.

Sir, T have dealt with all the points raised,
excepting. . .

SHRI BAL RAJ MADHOK: What
about another University in Delhi?

DR. V.K.R.V. RAO: ] want to tell my
friend. He is not here. Choudhary Ranchir
Singh raised it. T shall certainly find out
what can be done about wrestling. Wrestling
is a good sport. I know many hon. Members
of this Fouse are interested in wrestling in
an intellectual kind of way.
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Regarding the point made by Mr. Misra
from Allahabad, that there should be a
guarantee of job, 1 koow that there was a
time when the number was so small when
for example the first two or three students
who passed the engineering examination,
were g teed jo hef, they p 4
There was a time like that. Now, to give a
Zuarantee of job at the time of admission
means a very severe admission policy while
simulateneously Shri Misra said, and there
is also some logic in that, that admission
should not be rigid and you must have a
liberal policy of admissions. If you have &
liberal policy of admissions and at the same
time, say ‘Give guarantee of jobs’, I know
he is intellectual enough to realise that it is
extremely difficult and seif-contradictory.
Certainly the general point he is making I
accept that we should have a better rate of
economic growth so that people who get
education do not suffer a leng spell of un-
employment.

Then the question was raised, why cannot
we have two more uvniversities for Delhi.
There is already the Jawaharlal Nehru
University. It has got certain special purposes.
The question whether establishment of an-
other university in Delhi would help to solve
the problems of Delhi is a matter to which
I do not think there is a categorical answer,
This is & question which will be examined
sooner or later because many people seem
to feel that a university has got something
like a ceiling on the number of students, the
pumber of colleges etc. and there will be
need for a mew university. 1 have an open
mind. I am prepared to get it ined.

Then the hon. Member raised the ques-
tion, why cannot we extend it to all students.
A question was asked: Why should you
confine it to Delhi students? Why should
you confine it to Delhi residrnts only?
There are two or three reasons. I want to
say this, because there are hon. Members
who feel strongly on the subject. Firstly,
every university has got territorial jurisdic-
tion. They are not supposed to enter into
each other's territorial jurisdiction. There
is trouble if such a thing happens. Hon.
Members may be aware of the trouble bet-
ween Karnataka University of Mysore and
the Shivaji University of Maharashtra on
the subject of one college in one State being
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affiliated to the University in another State.
There are many problems. There are inter-
jurisdictional and inter-State problems which
arise. Just as States are jealous of their
autonomy the Universities are also jealous
of their territorial jurisdictions, Even among
11 or 12 universities admitting private can-
didates, by and large, they have territorial
jurisdiction or restriction being put on
examinations having been passed by those
students from those v:ry universities even
though they may not stay in the same place.
This is very important. Members may have
the feeling of saying, we will do this, we will
do that, and so on, We sitting on this side
of the House have to be extremely sensitive
to the strong feelings expressed on such
matters by the hon. Members of the Opposi-
tion who may be very strong about certain
things. One has got to examine on what
basis one can do a thing or cannot do it.
On this question of private candidates all
over the country, no Indian university has
discussed it with the University Grants
Commission or the Inter-University Board
which represents all the universities. T will
definitely have it examined and see what
can be done. T do intend to ask the Inter-
University Board to consider this question
of permitting private candidates.

Certain demands were made in the other
House relating to the University of Delhi.
They say, we are in a terrible fix. we have got
about 18,000 students for correspondence
courses, They are in a difficulty, and they
are extremely reluctant to admit private
candidates from the whole of the country.
1 will try to examine the question how far
this definition can be taken to include those
who have taken Delhi degrees but who may
not be staying in Delhi—those who have
studied, but may not be staying in Delhi
itself. because, in a way, they belong to the
jurisdiction of Delhi University.

So, we will try to see what could be done
about it. I would request my hon. friend
who moved the Statutory Resolution, even
if he is not convinced by what I said, to
withdraw his Resolution.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): One question. About the
guarantee of jobs, this is something which
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you have to think about. Can you restrict
this guarantee being given, say, for the first
3 or 4 ranks who pass out of certain profes-
sional col'eges?

DR. V.K.R.V. RAO: That should not
be difficult. Persomally. I do not think
that there will be any difficulty about it.
But I am not the giver of jobs. I shall have
the suggestion passed on to the people who
are responsible for it.

SHRI S. KUNDU: Why does he not
announce that other Central universities
also will have similar provisions?

DR. V.K.R.V. RAO: One of them has,
I shall take it up with them.

oft wax ww qw: gl
ot 7ot Eieg A wee PeaTd 9ER
§9 frafa ot as g€ } ¥fer g2 o
w® ¢ § freT I S agt faar
g o1 & g Y fr o A Ay
g F F ot ag fefima e
oY gTEAE T aieT @i ag
QHo Qo % & FTHI &1 NTgae«T AT
I @ & odfww & s an o
To & AEHI 4T dro gadio F wg=l
T AE 1 Fr artwe s )
# grmar § 96+ fag 9 o= wfs-
T A AT qEAr At ag Tl
THHE. ..

DR. V.K.R.V. RAO: No; the university
will do it; we do not do it. I think there is
some confusion because the word ‘ordinance’
is used. The word ‘ordinance’ is used by the
university also. A university has statutes
and ordinances. Those ordinances are quite
different from what we call ordinances here,

ot e e q:  F Awan §
O A ST & qTAA A1 § A IAAT
A AT T W A A FHAA
¥ fe aamT fge fF S0 @ Hify
T F1 3 | A AT |EE W
qefae 2 & JifFw ag W fre go aw,
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a1 do FHo, dTo THHATo, THo To,
g > w2 g1 Aifgw | F wwwan
g afafddr #i ag 9 am w9
aft A1 9 qu FE Tfgw 4v )

gadt 71 ag § faeelt afafadt +1
qae aga qoAT Qae § foad aga
=T F1 3z A TEL@ § | gAAT
7g w1 Ffeerem grar § ag frafe )
# wrad afeq & A F7AT T g
o wifeg@froe faar @@ =mfeg 1. . .
(wumaw) . . ot T A AT ? ag
e amat ¥ s ?

DR. V.K.RV. RAO: I am sorry to

interrupt the hon. Member. The hon. Member

is aware that at the moment we are all wait-
ing for the report on the governance of uni-
versities by the committee which has been
appointed by the UGC, and as soon as that
report comes—it also includes the question
of participation of students and so on—a
comprehensive legislation is bound to be
introduced. The Delhi University Act cannot
stand exactly in its present form, after we
have received the reports of all these different
committees regarding the future governance
of universities. I am sure tne hon. Member
knows it.

S WA A AW AT § HT
agd ¥ g 5 wifewgfa afa-
T G |

qF e ' H A 7 e fTmE
wrgat § 1 W g wgRE § wgr
Tgi I AFATEEH § 1% g AW
) & AT qar awATg FAw F AfeA
# A% agr 9X s Ifem A -
WaTE | wTaw ¥ 0¥ A= §. . .qW
g fgaw & agY grav §. . .7 arfaw
% GFAT §, AL AT $To UF 9 |

DR. V.K.R.V. RAO: Let him write to
me. Let him not say anything here.

oft ¥ EE A W Ao T

A e wF oY # fawy gFar g wE
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fufidrr %, gfrafidt frferer & 7g
o w8 w0 A @ A o
53 & wawi A § W AT W
WA HA X FIF TH TH AR
gfRfals &t a6 e F@ & 1 9w
& g fo &1 & wiod wfeg o
FOF (E-HH AW FE-HT AG wEWY
7 § 5 s gfrafeaet & et
#1 fadw 70 & fav foedt gfrafet
e @ F fag o ! wIew agi
afrafddy § Frar g v 2 7
w47 a1 4t FormaY a9 ¥ A9ET 9gi
ST 2T ?

DR. V.K.R.V. RAO: I am sorry that the
hon. Member is mixing me up with some
other Rao. That is my trouble that 1 am
always getting mixed up with some other

Rao. I did not go and deliver a speech on
communalism,

MEERAFTA:  HITH A1 H
oo & ot W< R wre agt s
w0 1g ? faarr gad e shma gfer
T TN AAY T @ F@ AT
gn W, I9F gEEr 2R w1 aQ.
adf ot | AfFT T8t 9 @Y AwEri
SToAW § 99 X WY 9 @IE ). ..
(wxam) . ..

|/wTafa AEEq 1 TREEE A
& BEFE I faT§ I9F F9TAW
gt & AR AR dfag ar
HS8T gh |

steTT W T A T8t
oF ¥ ¥ ¥y fr feeht afafidt &
FraeTEe fefadte § @t TN wEw
fear s 1€ g oiefad= o & 1 Y
7 e @ Tl s@w, &
ofea FA & fod fag 1 wefvm §
fowrd §8 1 W17 T Wi ers
wq #rfog | FU A g e fafe
g" 9% sEfardes w1 ® §
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ik sereTfrear & fag foe Tqi
qT #1E 51% 74l §, qgH I AT AGH
= o § & wig arwafasar ¥
farems 77 ®¥, 98 #FE w7 TEAqT
FEEU | AT I AT a8 A F )

ol g A UF @ S wE
fis Iwr AT WO § & afrafdder
& AT 1 gL an® OF [ AT ATEH g
FRq e A AR ¢ fe
feeeft afrafidt ¥ o qgr aew =ima
g gro TIET 3 oY A7 Wi FW g fw
faeeft gfafidt & ¥Iq¥e awz AT
T §, 7t T 60T w¥H G g

DR. VK.R.Y. RAO: On a real point
of order. 1 would like to know why the
member speaks about having two universi-
ties for Delhi. Are we on that subject now?
I have already said that the matter would
be considred. Again he dwells on it. Does
he want everybody to know that he is a great
champion of two universities for Delhi?

MegmAETaR: qReEefe
e T AUT W AYH ATIH TIHEL
TEd § WX §ET F Wik &Sl @t
wie gamy € | TR S f
A g AR | TR TR
adt 4Y A TR s A f
. . . (swEEw). ..

DR. V.K.R.V. RAO: Not bhe.

ol WAy W A s ¥
faega dv<e & | g7 A T fF
w1 ¢ foedt gfrafad & @t d =
aq w0 § 1 gw faet gfafady &
art ¥ g A g 994 € | WG Ay
#ERG A ok At w1 wwrw fear g W
frggfam i i ff 1S9 as@ W
W& A7 A 7 ;AR A AW F -
#% g 1., . (vrwET) L L L
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" At} g 7 @ @ fF agi feelt
gfrafidt F1 o7 I e W R
21 60 g faerndf agi 9x & 1 wEi
F o 9g¥ AR WAL g IR o
g1 a1 5 Tt gfrafade amgd 1 oo
FNFTE ¥ gF A 9 AT o g
Fr I g =0 w7 s & wee
M g A dF g g 5 ¥
TR @ H AR § T W G
2 ¥ awaar g 5 fomdly o=t 3
st faeet gfafdet &1 a7 son
& w=er | A At agr X AN
L Ll S
g &7 9w fav Wt *g1 ar fs 7%
&0 A foete S & wrow ¥ O §,
srafor ft #1 & | ¥R v g {0
g W 7 fawg gafag & T §
fe o=t ¥ o= ™ i N gow
A | W AT FA N 7w, daw
ot 7 1 ¥ faeelt gefafreg § ok
faweit gfrafddy ¥ sondwm @ g
feeelt gfafidy & afewrd aafin
TS & AR F SUTET AT AT
§, TarEda ¥ A ¥ JgAn v
agR § W IR Afed | faw ag
* WIETRET a8 T gy § IEH @
g § W foeelt gfmafddy o
feeett qefafasom 1 s g v
a1 ag wvdt o A geir 1§ wi
F@1 § W7 foeelt qrfufagiom & o
w i fs fodft & At faeelt q@-
fafrgwa &7 qga oo ¥ 9ex OF wor
gfvafidt gt gy

awrafa wgrea, Tg T g aTE-
3= Afgw mo #fgy, s a1 -
Zqu FfgQ 98 weSt @ wgr | g
FY TGET TG $1 a9 Gy § W
TN §B S T g
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wa § ft 5 afes ofafds g
afew agr v N @rEw g oS
fafram snfafetow @ -39 a@
# I W fffa s @ afs
agt oT g8 a1 fe oFEfas g
femae g1 1 £ WY TIIRY FreAT 93y

OF 1 AT Fgar /g 5 owmw
oF gfawrd arfaet gedee &1 aamed
faeefT gfafidy ¥ wea oo 1 Afw
feeell & wre o SH g, @, F o0
e, gfamn & AMaw a1 dow 7
gy, agt 7 1% qrawt TE & 1 AfwT
feeelt gfmafdd & qw =it gf &,
T wg e ¥ fag Wl fewe
&1 Fg d fie ag dwos @ wefa
godve fafreed o o s Rl
IAF F= OF 4@ sfag {5 wgt %
§ 7% aedt ¢F Wed ATE qEAA
Hom ) TN AT I @R
fs felt g @1 g8 § AT et g
B

o S AR g faeht gfafady
¥ oY FEUH TS § IART WL WL
AqEF AT FATH (U F@T g ar 5
IUH| QIEIT A1 M A AfEY )
wa 7w & fF wf geawca & w= feaelt
gfrafddl & &e 918 41 gL §Fs
FAT WEHI A1 W qrEer Agr faen
&y &7, oadr, WA ¥ 9% 58-59
Qg W A 9 I oo faer
gfrafad & sraen 4t faem 1 ag oF
sl g1 W@ 2, 18F 1T A ot qeft
agie w wer AIfE | W |
wiw 1 o1 @ ¢ & fedt afmafad
¥ Wl g OF Wg F HILH! T1gAE
AT aT ofrw 1 |% | & gEaT andw
g wfeq ug faeeht gfmafidr as &
sifore 4 @A =rfge 1« & Wi FE
fr 1§ W gfafddr g, T afsw=
e g1 918 Sfafor s gy, 13

BHADRA 9, 1892 (S$AKA) Delhi University (Amds) Bl 306

% fag 78 wd Y gt wifgg fF e
W TSI F1 @A I ) W qr
Juat Il arfaar fuden, @ A
frsm | T T faeelt 1 g A
w9 Flaw 7 Irfes & fag g smar
¢ ar ey Smar @ an fefr ge
qTa ¥ 9Tar § aY JuEr €@ e
ol famar | wder a8 g g fw
faeelt ¥ 9TF TR FA |

# UF /IR AT Fg F &F 787 |
& =g fr et wgien faeelt & S0k
AR Tgt ¥ Iw AT ¥ A
13 il 1 9 Aeeme , W AT
g8 wgr, e @ & argw SEeR
T H 4 FO & Iger qwde
FAT § WK I6! qETE T AGATE |
afed 2a® W19 9AF1 91 WS
dfegge § SEE AR T A v
agar § | 7 A fad @ s
T W@, AR R g@W O Ay
.0, 7T I ¥ WEA | WK TH
qifefarie #1 =T aTEE TiEa #Y
fad ford a1 g1 2w s at =g
w9 AETHEF Yfezgw Wi s
7 q 9r. ¢, § vam fauad, 9y awa
I & agm . Wl agRa w
I T A fog w9 5 v W
g fereex T =g & ar fafa-fem-
WA AR E Al g M a1 g |

TF WA BRI 9§ WTE-
e §

St AR WA g
F1 4g Aa9w Agl § fe ag qiferandie
C e R iR LR

SHRI LOBO PRABHU: The Minister
cannot intervene.,

SHRI KANWAR LAL GUPTA: You
are an ICS officer, I am sorry,
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[ Fawam=r =)

R wefl ¥ a1 amde W
zarar JaET & e s g, Afe
arq wrq & g W we s g fE
ot w1 Mfafera fefesfirmm
foa® at & 4% g0 §, W& @
wrfge | AT FEAT A ¢ R A wwE
Frgfae § gast g 1 fredw frean
2, ww wrqe W s wigE F FESd
F1 T a2 o & | ag Tl ™
t 1 g@ ag w1 qfeege A @
aifg@, ¥ A ] W a@ &
tfezqe wah at ag faedy gimafddr
& g T "N |

ta fa= & faws wu fas 2%

ftwe qredawa &, @ #1€ gad fadm
¥ 40 g 1 & o fah gawT Feet wrgan
g wagl ¥ aww Siwe # T
widrdfes dfezge wd & ot ofses
T iRt i g v ag ¥
T@E & 9T

awnfa mim: @@ fer ¥
WTT WOy A A farrg @ § 7
st dacamam: off g
MR. CHAIRMAN: Has the hon.
Member the leave of the House to withdraw
his Resolution?
HON, MEMBERS: Yes.
The Resolution was, by leave, withdrawn
MR. CHAIRMAN: The question is:

“That the Bill further to amend the

Delhi University Act, 1922, as passed by

Rajya Sabha, be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN: We will now take
up the clauses.
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CLAUSE 2—(AMENDMENT OF SECTION 4.)

SHRI SHIVA CHANDRA JHA: I beg
to move:
Page 1, line 13,—
after “within' insert “or without"(1)
SHRI BAL RAJ MADHOK: I beg to
move:
Page 1, lines 13 and 14,—
Jor “the territorial limits to which the
powers of the University extent.”
substitute—

“the national capital region™ (2).
Page 1,—
after line 14, add—

“Provided that this facility shall
also extend to those persons or
their wards who usually live in
the capital region but might be
living anywhere outside in dis-
charge of their duty as civil ser-
vants or as members of the armed
forces.” (3)

SHRI 5. KUNDU: 1 beg to move:

Page 1, line 12,—
after “Ordinances" insert—

“but prescribe such qualification
which will entitle all students
ordinarily eligible to qualify for
admission to degree classes.”(4)

Page 1, line 13,—
after “candida

“including students registered for
corresponaence course for post-
graduate classes” (5).

" insert—

SHRI LOBO PRABHU (Udipi): I beg
to move:
Page 1, lines 13 and 14,—

omit, “being persons residing within
the territorial limits to which the
powers of the University extend”(6).
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SHRI B. P, MANDAL (Madhepura):
I want to know why you do not allow me
to move my amendment,

MR. CHAIRMAN: Mr. Lobo Prabhu's
amendment No, 6 also reads just as yours:

‘omit, “being persons residing within the
territorial limits to which the
powers of the University extend.”*

¥y W T g < Ewa §

oft fro 5o wwgwr: wvaT FW Y
AR AT AT |

Wt Agrm ;o frase W)

ot frreex v ;. wwmafr wRew,
T aga 1F & ot ama w1 @
g Rtam gw far & o (2) ¥
wga § fa:

“has been registered by the University,
subject to such conditions as may be laid
down in the Statutes and Ordinances, as
external candidates, being persons residing
within the territorial limits to which the
powers of the University extend.”

wgi Tl Wy frag we crad
TR IERT g AT o7 Feraee” WY
@ 1 1 AT gY AT § ) o e
faeeit favafaamm T & @oTd T
oY g w1y s A s faed faea-
fram & I ST ag ward | A
o A | HA wgE ¥ get A
wiwe 7l fed §1 FX wiFE AT q )
AT AW EAHT FT 79 1647 47 T2,
ey wvdar wri ft qew ® arwd
AT AR AT g ot & | Afe
a9 F1E WiwE AGH 27 & AT A
¥ sfaew aft § f5 feeclt § A<
gfrafdd ff vewadi § | ATTwr AR
Y Frwarfarerrers aiter =Tfed | WTT AT
¢ fr ar Gaew # qiv-g: Fraferem
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& a7 dfeest § ot 717 77 Wz fave-
faare & 1 s w30 f gank arw w1
A TG ¥ ) ¥ & wwe g
& 7@t o S 7 g A @
¢ ot Towt fF o waw S Tt
T 1 A § daE T, T
HATAT AH FTHLH OF AW |
HATE T § FTH 4G IH W E |

w@afed o #1 oo gy FTET
T2 AfEd | W Wy e W
& a1 ‘AT fquree” wee TR AW E AY
gAYy fa8 e+ 1 FEU g AT | THEHRT
¢ 7T wwT A g | gwfed W
FY A derE qTH AT AT |

SHRI BAL RAJMADHOK: My amend-
ment is simple. 1 only want that the terri-
torial limits should be extended to the capi-
tal region of Delhi. For the purpose of deve-
lopment and for other purposes we have a
capital region which includes Delhi city and
certain areas around Delhi, Ghazabad,
etc. Delhi is extending and some of the
colonies in which the people of Delhi live
are now outside the limits of the Union
Territory and for all intents and purposes
they are the people of Delhi. People have
factories in Faridabad but they live in Delbi.
Therefore, my submission is that this should
be extended to the capital region; 1 do not
want to extend it to the whole country. I
know the difficulties the hon. Minister has.
But the capital region is something which
he should be able to accept. Delhi Univer-
sity's jurisdiction can be amended. 1 do not
see any difficulty. It is a reasonable amend-
ment which he should accept.

My sscond amendment iv to this effect.
There are a laree number of people of Delhi
who have passed from Delhi university of
otherwise live in Delhi but serve in the Defence
Forces or in other parts of the country. Their
wards are not here. Some persons belong to
Delhi and their wards live in Madras because
the father is serving there. These facilities
should be given to the wards of such people
domiciled in the capital region, who might
be serving in the defence forces or in othet
civil services outside Delhi,
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[Shri Bal Raj Madhkok]

Thase two are very reasonable amend-
ments, and T do hope that the Minister will
be able to accept them.

SHRILOBDPRABHU: Sir, the Minister
has been very conciliatory and T wonld like

to present him also with sweet, reasonable
words,

To begin with, the reasons he has given
are, first. about the jurisdiction of the univer-
sity. The jurisdiction of the university affects
collegas and institutions. Tt does not affect
individuals. That point should be clarified
by any statute he can produce. But T am
quite clear in my mind and anybody should
be. that no man should be bound to appear
only in one university because he happens
to be there.

The second ground which he gave was
administrative difficulties. = Mr. Madhok
has been tending to support him possibly
because he thinks—and also the Minister in
this instance—of India as being only Delhi.
Tndia is much bige=r, and Delhi is the capital
of India. Coming to the question of adminis-
trative difficulties. T wonld point out that it
is not a matter of teaching the students, Tt
is a matter merely of registering them and
examining them. There can be no difficulty
in this respect. I would like to refer to him
the experience of other universities. The
London University holds its examination even
in Timbuctoo, There is no restriction. The
university is open to students of afl places.
Therefore the advantage of a good university
like Delhi should be open to all the people
of India.

Thirdly, he has raised the guestion of
residence. How is he going to define resi-
dence? Ts it residence for a week or a year
or for a long time? When you are passing a
statute, you cannot leave a term like
“residence™ wvague like this, Otherwise,
there will be disputes. When we have already
enough disputes, we do not want disputes
about residence when it is not defined,

The university at the capital belongs to
the whole country. Itisin a prestigogus posi~
tion and there may be people,. ..,
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oft deg ey : Ay W@y,
w1 A A o ¥ Fraet § e
FTATE W1 TG TG ? war q@ Fraw
QAT git ? gHE g Pt v
frfirra ar ol F 7% g s ?

awfy wgRw: & a1 WA
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SHRI LOBO PRABHU: Lastly, the
argument given by the Minister that the Delhi
University is not enthusiastic about the idea
is not a good one. After all, the Govern-
ment and Parliament can certainly consider
the objection of the Delhi University but it
cannot be bound by it. In this case, the
arqument of the Delhi University appears
to be very weak. [ do hope the Minister will
consider the Delhi University, like Delhi,
as part and parcel of the whole country in
which everyone should have the right to
participate,

SHRI 5. KUNDU: My first amendment
relates to clause 2. Sub-clause (¢) says:

*(e) have been registered by the Uni-
versity, subject to such conditions as may
1 elaid down in the Statutes and Ordinances,
as external candidates. . . ™ etc,

T have suggested by my amendment that they
should not limit any students from appearing
because of qualifications and other things.
Every student who is otherwise eligible to
qualify for degree courses should be afllowed.
The Minister has mentioned it, and I am
thankful to him. So, I am not pressing it.

The second amendment is this. Tt Bvery
important one. It says:

“qfter candidates,” insert—

“including students registered fcr
correspondence course for post-graduate
classes™ '

The Minister has made reference to the fect
that about 8,000 students have been regis-
tzred for post-graduate classes. | request
that they also should be allowed to sit for
the examination, and necessary arrangements
should bo miade to that end.
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My last amendment seeks to extend the
territorial limit to all other parts and not
to the university limits alone.

confine it
T have sought to delete the relevant words.

it fro 5o dem: Y Ty 59
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# 7Y a1 #w F v o wgr fgr H
FUT BT A1 IAFT A AT GAT F A
gfaarz | foeet gfrafiddt a1 & sear
g 7et & w3% fr, e A
WX 0T A T I A | FTOT A
27 Frow ag & fe srireh fafaemgsom
FAA AT AT AT HGAT FT 0FF
gU & | B ¥ fE AT HaST w7 faer
FL | SATC AT ggF ¥ gABT faeT F4T
a1 fegeam & gEd gfvafdde oy
A& T AT FOM | T aTed g1 faar
sfaerea favaT amaT =Tied |

DR. RANEN SEN (Barasat): It was
reported sometime back in many newspapers
including Delhi papers that Delhi University
propose to screen applications of students
from West Bengal so as to eliminate certain
undesirable persons. s it a fact?

DR. VEK.RV. RAO: There was a ques-
tion in Parliament whether the Chiel Execu-
tive Councillor has written to the Delhi
University on these lines and the answer
T have given was clearly in the negative for
both.

I have already spoken at great length as
to why I find it difficult to accept the amend-
ment for extending the jurisdiction of Delhi
University to areas out side Delhi. But T
shall certainly consider the problem raised
by Mr. Mandal and some other firends about
persons who have laready appeared the at
an examination of Delhi University and
when they go out they want to appear at
the next examination as private candidates.
In other words, the question is whether the
definition of ‘jurisdiction” should cover not
merely those who are residents but also those
who have taken examinations in or instruc-
tions from the Delhi University. T shall
examine whether we can do this within the
university ordinances. If we cannot, when
we come with the neat amendment, I shall
certainly see what I can do about it.

T made enquiries about the capital region
about which Shri Madhok talked and T found
that it was not an expression which had got
a legal definition. There is a State of Delhi
which has a definition but what is called the
capital region does not have.a definition.
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SHRI BAL RA) MADHOK: It has been
defined by the master plan of Delhi.

DR. VK.R.V. RAO: The moment we
talk of Faridabad, Rohtak and so on, we
will be accused of indulging in Delhi jmperia-
lism against neighbouring States.

SHRI BAL RAJ MADHOK: I would
fike you not to reject it outright but to con-
sider it and give a thought to it. I do not
want to press my amendment just now.

DR. VK.RV. RAO: When we give it
a legal definition, we can think about it.

Finally, about the correspondence students,
to which Shri Kundu referred, nobody com-
pels a student to join the correspondence
course bat if he joins, he should appear as
a correspondence course student. If he fails,
there is nothing to prevent him from appear-
ing as an ex-student because then he gets
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the same status as any other student who
goes to college, fails and appear privately
as an ex-student. So, there is no bar to his
appearing privately as an ex-student.

1 hope, the House will accept my explana-
tion and pass the Bill.

MR. CHAIRMAN: 1 shall now put all
the amendments together to the vote of the
House.

oft firrwer oy :
¥ ferar s

MR. CHATRMAN: The question is:

I T =T

“Page 1, line 13,—
after *within’ insert ‘or without’” (1)

The Lok Sabha divided:

Division No.13] AYES [16.46 brs.
Amat, Shri D. Mehta, Shri Asoka
Aromugam, Shri R. . Misra, Shri Janeshwar
Bajaj, Shri Kamalnayan Mohinder Kaur, Shrimati
Banerjee, Shri 8. M. Molahu Prasad, Shri
Behera, Shri Baidhar Naidu, Shri Chengalraya
Biswas, Shri J. M. Nayar, Dr. Sushila

Dar, Shri Abdul Ghani Pramanik, Shri J. N,

Dass, Shri C. Rajasekharan, Shri

Gupta, Shri Indrajit Rampur, Shri Mahadevappa
Halder, Shri K. Rao, Shri V. Narasimha

Hari Krishna, Shri
Hararika, Shri J. N.
Jha, Shri Shiva Chandra
Katham, Shri B. N,

Sen, Shri Deven

Sen, Dr. Ranen

Sharda Nand, Shri
Shastri, Shri Ramavatar

Krishoa, Shri 8. M. Sheo Narain. Shri

Majhi, Shri Mahendra Supakar, Shri Sradhakar

Meghachandra, Shri M. Thakur, Shri Gunanand
NOES

Ahirwar, Shri Nathu Ram Bhattacharyya, Shri C. K.

Ahmad, Dr. L. Birua, Shri Kolai

Ahmed, Shri J. Bohra, Shri Onkarlal

Asghar Husain, Shri Chandrakar, Shri Chandoolal

Atam Das, Shri Chaudhary, Shri Nitiraj Singh

Awadesh Chandra Singh, Shri Chavan, Shri Y. B.

Azad, Shri Bhagwat Jha Choudhary, Shri Valmiki

Babunath Singh, Shri Choudhury, Shri J. K.

Bajpai, Shri Vidya Dhar Dalbir Singh, Shri

Barupal, ShriP. L. Dasappa, Shri Tulsidas

Basu, Dr. Maitreyes Digamber Singh, Shri

Basumatari, Shei Deshmulkh, Shri B. D.
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Dhuleshwar Meena, Shri Ram Swarup, Shri

Dinesh Singh, Shri Ramshekhar Prasad Singh, Shri
Dixit, Shri G. C. Rana, Shri M. B,

Gandhi, Shrimati Indira Rao, Shri Jaganath
Ganesh, Shri K. R. Rao, Dr. V.K.R.V.
Ganga Devi, Shrimati Reddi, Shri G. S.
Gautam, Shri C. D. Reddy, Shri Surender
Ghosh, Shri Parimal Rohatgi, Shrimati Sushila
Gowda, Shri M. H. Roy, Shri Bishwanath
Jadhav, Shri Tulshidas Roy, Shrimati Uma
Jadhav, Shri V. N, Sankata Prasad, Dr.
Jagjiwan Ram, Shri Savitri Shyam, Shrimati
Jamir, Shri S. C. Sayyad Ali, Shri

Jamna Lal, Shri Sen, Shri Dwaipayan
Kahandole, Shri Z. M. Sethi, Shri P. C.

Kamala Kumari, Kumari Shambhu Nath, Shri
Kasture, Shri A, S. Shankaranand, Shri B.
Kesri, Shri Sitaram Sharma, Siri Naval Kishore
Kisku, Shri A, K. Shastri, Shri Biswanarayan
Krishna, Shri M. R, Shastri, Shri Ramanand
Krishnan, Shri G. Y. Sher Singh, Shri

Kuchelar, Shri G. Shinde, Shri Annasahib
Kureel, Shri B. M. Shinkre, Shri
Lakshmikanthamma, Shrimati Shiv Chandika Prasad, Shri
Laskar, Shri N. R. Shukla, Shri Vidya Charan
Laxmi Bai, Shrimati Siddayya, Shri

Lutfal Haque, Shri Siddheshwar Prasad, Shri
Mahadeva Prasad, Dr. Singh, Shri D. V.

Maharaj Singh, Shri Sinha, Shri Mudrika
Mahida, Shri Narendra Singh Sinha, Shri R. K.
Mahishi, Dr. Sarojini Snatak, Shri Nar Deo
Malhotra, Shri Inder J. Sonar, Dr. A, G.
Minimata Agam Dass Guru, Shrimati Sunder Lal, Shri

Mishra, Shri Bibhuti Surendra Pal Singh, Shri
Mishra, Shri G. S. Suryanarayana Shri K.

Mohammed Yusuf, Shri
Mohan Swarup, Shri

Swaran Singh, Shri
Tiwary, Shri D. N.

Murthy, Shri B. S, Tula Ram, Shri

Oraon, Shri Kartik Uikey, ShriM. G. -

Pahadia, Shri Jagannath Ulaka, Shri Ramchandra

Palchoudhuri, Shrimati Ua Venkatswamy, Shri G.

Paot, Shri K. C. Verma, Shri Balgovind

Partap Singh, Shri Yadab, Shri N. P. )
Pasthasarathy, Shri MR. CHAIRMAN: The result® of the
Pa“l. Sbri Deorao division is:

Patil, Shri §. B,

Patil Shri 8. D.

Age: 34; Noes: 120

The motion was negatived.
MR. CHAIRMAN: I will put amend-

Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.

Raghu Ramaiah, Shri ments 2, 3, 4, 5 and 6 to the vote of the House.
Raj Deo Singh, Shri .
Ram, Shri T. Amendmenis Nos. 2 to 6 were put and
Ram Dhan, Shri negatived.

*The following Members also recorded their votes for NOES:
Sarvashri Ramesh Chandra Vyas, Chandrika Prssad, Yamuna Prasad M1ipdal and
T. M. Sheth.
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MR. CHAIRMAN: The question is:

*“That Clause 2 stand part of the Bill.”
The motion was adopted,

Clause 2 was added to the Bill,

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

DR. VK.RV. RAO: I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is...

w§ wgw W W Fwnfy
uiEy,. ..

aamfr wgee: T, g9 e ax
FI R T qF §

The question is:
“That the Bill be passed.”
The motion was adopied.
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16.50 hrs.
CONTEMPT OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): Sir,
with reference to what happened this morn-
ing in the public gallery, 1 beg to move the
following Resolution for the acceptance
of the House.

Sir, T beg to move:

*“This House resolves that the persons
calling themselves (1) Swami Yogeshwara
MNand Giri and (2) Shri Raj Kumar Jain
who raised slogans from the Visitors'
Gallery at 12.45 P.M. today and whom the
Watch and Ward Officer took into castody
i diately have itted a grave
offence and are guilty of the contempt of
this House.

This House further resolves that they
be sentenced to simple imprisonment
till 6 P.M. on Tuesday, the 1st September
1970 and sent to Tihar Jail, Delhi.”

The first case relates to one Swami Yogesh-
wara Nand Giri, resident of Ghodagaon,
Poona district. He had a grievance that there
was an ancient temple in a place called
Bhimashankar, and the Maharashtra Govern-
ment, according to him, had been demolish-
ing this temple. He wanted to agitate about
that matter. He raised some slogans. He was
trying to commit some nuisance. Therefore
he was taken into custody by the Watch and
Ward staff and then his attempt was spoiled,

oft firasroaw (3=AY) : @@ aAv
IR AT

** Not recorded.



